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Particulars to be examined. Endorsement as to result of 'Examinati»bﬁ A
1. s the appeal competent ? , N3 | 4
2. (a) ls the application in the prescribed form ? : Nﬁ
(b) Is the application in paper book form ? M
(c) Have six complete sets of the application " I\Vn 6 M\%M N
been filed ? o ‘ . '
3. (a) ls the appeal in time ? . \‘"|8 "
(b) If not, by how many days it is beyond ‘ -—_

" time ?

(c) Has sufficient case foy not making the ' —
application in time, been filed ? '
»
b \Qg
4. Hak the document of authorisation; Vakalat-
nama been filed ?

5. Is the application accompanied by B. D./Postal- \“ff?
Order for Rs. 50/~

6. Has the certified copy/copies of the order (s) / ﬁ? | a (.
against which the application is made’ been ‘—{53, ? o

filed ? _' ..
7. (a) Have the copies of the document‘s/relied. . \,‘/5

upon by the applicant and mentioned in
the application, been filed ? '

(b) Have the documents -referredvto in ‘(a) , 473}&:
above duly attested by a Gazetted Officer M@W Gy ot

and numberd accordingly ?
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® CENIRAL AUMINISTR2DIVE TRIBUNAL

LUCKIOW BENGCH ﬁ%,
LU CKNOW

C.d. WO, 536 of 1987
[ . Appiicant

!
i
i
'

Versleg
L Union of India & others Regpondents,

Shri Surendran P. Counselfor Applicant.
~Shri aAshok Mohiley Counselfor Respondents.

y 4 ;
ion. Mr.Justice U.C.Srivastava, V.C,

.
O

3

*

. 10 Mr. K. Cbavya, Adm. Member.

et
ot
]

-~

{(Hon. Mr.Jugtice U.C. Srivastava, V.C.)

I.7.0. certificate

and was registered with the Employment Exchange. an

intimation wes sént tothe aoplicant to attend the
ﬁ interview in the Doordarshan Kendra,Luckinow for ' .
, the post of Technician. He gppeared in the intefview
Do and succeeded in the same that is why attestation ;
forms for verification of charaCter and antecedents
* werz issued to him. The grievence ofthe applicant is

are not issuing @ppointment letter

(i}

that the raspondents

1 p N . . . - «‘ p
2 The respondents have pointed out that the

cted in interview and by mistake

o

applicant was not sel

‘ ' the torms were sent to the applicart and when mistake

& the applintment lettef was not issued.

n
was aetectec

sent to the applicant, was by

Lt

he letter which was




- e -2

mistake. This will not confer any right to the
gpplicant. The leayned couns=1for tﬁevapplicant
states that the record may be summoned to verify
whether the name of the applicant appesred. The

prayer is rejected, as the applicant was not selected

“
and consequently the posting order could not be
issued.

3. The application is without any merit and
_ is dismigsed. No order as to costs.
.]i : ~

! ! V. C.
:

ShaKeel/— Lucknow: dated 21.11.92.
|
i
.i
i

.
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8l &o, 'Par,ti‘eulars | - Page No.
1.  Qaimapplication L= 6
2 sunexure ~I ! Phels Copy § bdlay dalid efgf g5 ~
3.  Aonemure IT ; plals Copy GHamo dalid f3)gyc -
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IN THE CBNTRAL ADMINISTRATIVE TRIEUNAL

»

o

Mot Lal. Sn of Sri pevi payel aged sbout 27 years, residmt

of ofo Shri O.L.Diwaker, A=, G.B.Pent Polytecimic, Alemyager,

anﬁo
e o s o o o o okPPlicant

AND

s Lives o /a_ Jcelilo U\M\I—RL\W

3. fhe Secretary, Ministry of mformation and
Bmad ca'mt;ngnew ne1h1

a. Tmmrect-or aaneral, Dooldarahm.nandi mnse. |

 New nam. '

S o ae o mea g

3. The Chief mgm'eer;'(Nort.h 2on®) T agar' Buse nuamutg ,

V/H’/ Inoba Aaoclio andd— 2 coyd e

New Dolhi,

4. The Director,Door Derehen Kendra ,Lucknow,

e e+ o o 0 e «Re spondents

DRTAILS OF  AIPLICATION

1, Particulers of the Apflicent

(1) Name of the Applicemt 1 Wtllel
{11jons of Pathor/mmd + Grd Devi Dayel
(fﬁ)ﬂsﬁ‘_of thomieont : 2'?’yéarn'
(1v) Désignation emd perti- |

" cularsof office(name

»



(2,'__. Al

b . — - N £ b mant e

and sbabion)in whieh enployed - |
or was last employed befére s Ppor parshen Kendra,Lucknow,

) eaagmg _f.o be in service, .
{4v)office Address o 3 N1
(vi)address for service of " wtial
. . .Notices N ¢ ofo ghird c.L.niwa!mr
: : A-é ‘B.B.Pant zolytecrnio
alamagar,l.aclmei.

LA s

2. Particulars of the roupondenth Iy

% . | (1) Neme of the _re.masnta K (a)rhe sacretary. sHinistzy of
‘( ) ' o - |  "mfomation end Brosl-casting
J \ | ' |  Newpelhd, _
;,: :/’ g | (b)mo nmetor aanenl,momralm, ;
R A | " andi ouse, Newpelhis
(o)The Chief Bngineer,(North gone)

Jameger Bouse Eusments , New
~ Delhd. .
. (d)m Dimmr.noormrmn xondm.

” & R

MM'O

E

FapY

(11)Nens of Pether/musbend 3

(114)Age of the reapondent :
(mnmuation and pmm- U |
.larg of dffice (Name &nd ' As above (2(1)
| - station)in whieh mplem.: ) .a e
L (v) off1co Adeross [
jal vijatsoss for merviee of
. . Notiees 1 *
N} « Partioulars of the oxdér i
] ‘ ‘againgt whieh applieation
Qﬁ\’@ 1. mﬂo.

m applisation 1s against the
rollemnc ozdm ,

(1) oxder Hos s m:m)'u“sveééyr

lshimte Vs .
(111)Pussed by i Sri REJBRINAY, 87 Admmmmtm
7 oftiesr,
(iv)Sabjeet in Brief ‘ 3 mninmt a8 Iﬂlaiom



(3)

awLA.~ =

% &

4 7 urud:l.cb:lon of tho mlb(mal s mmb

The applieant declares that
_the sbject mtter of the
oXer againgt whiek he nnta
rodrecsal is within the =~
A ju:g;nﬂiql_sm of the Tribunal,

"

- 5. Linitetion
6o Facts of the eabe
L4
~

-

t
t (8)

, moo-

o .

Thet the applieant is & Seheduled

 Caste-znd possess $he I.T.T.

ogr&iﬁgat_o__in plgqtriogm_:_ Trede,

‘His aeeadamie guelification is

High geboel. His neme is Teglstered
in the guployment Exehange, on
256285 an fnitmmtion Was pent to

' the sprlieant by the Ioeel Furloy-

ment Exebange to attend on 30-8485

&t 10 0! alock before the opsosite
. parby n0e4 :_I_..vo/.ghg_pirepﬁor poor

(b)

2 =

parshen gendra Lucknow for the
purposes of &n interview for the
Post of Teehnieian on the pay seele

of 13.330+Dehe & Photostat eoDy of

this intinabion letter db. 26-8e85
1s boing munexed herewith as
g’m’m Noele
on 1&9:-85 by maana ot letter No.
Tv(IKD) A 5)/83-3/2 the appIieant
was ggkod to attend an mm;ar
at Doer Derdien Kenara, A-walok
1nrg, Lucknew on 240365 &t 10 aate
Tt wes aleo eaid that at the firet
:'i.nsb’l_no‘o.u the appiieant sbould
g rerort ags;mnbui_m_
with a1l hia sortificates, 4 Sopy
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13k
(4 - .
of this mm 1s being ennexed herevith as

&W NO 03

(0) At m eompl:l,g_anoe of the aforesaid letter:.

" " the epplicant attended the office for interview

()

1 R

(o)

(£)

e TIST

(¢)

-

(h)

o~

Ve "”&wuu I i!“"!mm~

bt bie inberview could not be held end anyhew

it vae’ pesbpenod to s«-;,ﬁ-es vide letter no TV

(m)us)/as-s/r dated 191285, W mﬂ L

That on- 6-1;-86, the applimt attended the
effice and ge was interviewsl by the eoncemed
aatborities. : _

That on 28-10;& by meens of letber noe 'N(Lb)
1(5)/w-s/r a memorendun was issued attashing
therawith mge "attestation foms to be £illed
G by the spliemmt snd inghructel o Teturm
the eame quly £11lel in imedistely as his nane
is wmder eonaidomtion for appemtnmt us
Tecmu:hn. The applieant gubnitted the forns
as per the :Insbmctienb.A Lafsy J Aullai. olateet

2] 18] b &g e R NIB 3 -t
mt thdreattac aam on 5—113-86, igsued a

10‘&1’.&‘ to the Sos.Po,Lucknow for the ver:lfiu-
tion of ehamctar end antecidants of the eppl=
teant for the post of tecinieien Which was
received by?i__zhg; office on 23-'12-6.

mat 1o aphiztuait order was 1ssaed by the
opposite parties t1ll tomday end instead the
0?905139 pﬂrties mtorriaved some other can-
~didates on the m vory poat.l'his interview
\vaa_.ho_lé on £ 4-3;8?. |

Thet the sppliemnt wWas not ismied any appeint
nent letter t1ll today end on the same very

post the opposite rarties are ging to ampe



wy
2

. 3 ) _ // ) - g . . N
i v , pYy
some inflaential person. Ne intimatien.
ne’;mgdinc the rejection of the aprlicentts
candidature to the Dost of tecmleial was
. ever been ecnmuniosted.

o 7. potails of the remdiea (a) That the appueant moved 8 remamtati-
~ exhausted - : . .
: The applicant deela- . on. on 27-2-87, tollwod mth a ramindor
108 that he hag to ava= )
iled of all the ramedies on 80-5-87, aaam on 28-4-8'1 but all
available to him under
the rolevent service rerresmtations are still rending. phese
v , mles, otc, 4 LT o '
» (sive here em'olecieally represmtations ere being annexed here-
_ , atations with’ reterg- with as gnnexure Noe. 4,5 end §.-
‘ ' enod to the annexufe
nﬂ.ﬂbﬂl’ﬁ)o

8. Mtters not pmioualy 3 Fi
filed or pending with
eny other Court, :
The applicant further
declares that he had
not previomely filed
any application, writ
writ petition or auit
regarding the matter
in respect of whickh
this application has

" been made, before any
eourt of law or any
. otlier Pench of the
by Tridbunal and nor any
aueh application, writ
petitisn or suit is
pending before any of
thon. .

9, Relief(s) sought 's IsSue 8 direction to the opposite parties

| In view of the facts - v
M %mthnod in pare 6 to appoint the applicant on the post of
j above the applicant . ' -
prays for the follew- Technician immediately and to etop all the
ing relief(s) ' .
- (Specify below the re- Freesedincs ot the mbsoqaut interview
lief(s) sought exple
aining the ground for held on 4:&387 +411 tho C Y :ls desided by
ralief(s) and the
legel provicions(if this mghle Tribual,
eny) relied wpen)s R

10.Interim onder, 1f eny & direetion be issued to the opposite partiom
preyed for s '

'Pending finel deeislon  to stop all the m
:nh:ho iipplicat:lon, P o ubsoqngt preesedings held
arplicant geaks ; ' .

i::‘ °1:r the tollowinl b7 the olposite mrties efter 4-5-87 1n
orim order
(Give here the nature of l'elgt:lon to the appointment for the post of

the interim oxder - '
vod for with MMP::; Tosknieian,
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(e) L _@x\g K

ile In the event of application mt + F4
being sent by Reglstered Fost, It
it may be stated Whether the app<
licent desires to ave oral hearing
at t!p admisSicn stage end if eo,
h® shall atitdch a self-addressed
Fost card/Mlend Letter at which
intisatich Tegarding the daté of
paring eould be sent te him.

12, Particilars of PesDasft /Fostel 3 _po
order in respect of the T
application feo s Pg?ta,q oo Wes: Amawb
' 1.1mm Neme ef the mnk en whick : () Pfs - 9365 TH - T-co
% | hisiuied wplG- q3ésTs - T
v | :;mmg.wt‘NOo . ~ @P/g“ 936576 - Z‘tm
r - gs T "
@ 1. Nuiber of Indian Fostal Ordst(s) i P/? aaists - 1=
2. Name of the issuing Fost 0ffige. s 78 - -9 oo
3. Date of Iametreemorm(s) P1‘i— 3é 56 - T
4, Post orﬁea at which payable . P/G - 4368 |~
L ® Bfus- 49 6525 - =
13, List of enelesurOs. M“: ).3[6[%7 »——“;—_———/"‘
25 i‘é‘glgs o B Gowt frvoweln PrOs AN
‘ plate o st ol .
X .w’ Howe o (2|9[8S Poyalte o) plLRARAND:
o s agjess W
4o MM@M‘UA ta 1-)’ l, %7 ) QLWE—‘
s " 3|3l €)
¢ S b JgJLf/ &) ..
: . VERIPIO&TION
& | o I, ot Lal (Name of the appncant) s/e gei pevi payal
tgeabontﬁ?yeara M‘" : , hmmw
“ — . resident z;t of /o grt ! G.Lopiwekez,As6, GB.pent
b Pelyteem:lc ’ alammgar.l.nelmnw, do hereby mﬂy that the contents
’\ - o ef pares v to I3 are tme tomy personel lnowledge end rares
to ~. believed to be tIue on logal adviee and that T Ave not suppressed
eny material fast, : \ , :
e Wi
Deted: “_‘)_?,\‘Q\ gy " sigatare of the gpplieant
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WNQEY CRATIFICATE 2F_rgstig.

BHARAT S/

L o DCx:

NO.TV( mm (3)/c3=5/7 -

i

is herany informﬂt th
Employment Sxchange. T,
this Kendra, The Tin
hald at Dooruﬂrrhan I
at 10,00 A.x, e bui
Lucknow in the firss

¢

He should br‘
' of aue and otmer qua*

‘He shculd nlu
Al)ewance for his 1ou

sri 't..OOU..O‘CQQ"."‘

i

u_ahJ.;i 3’)?9

RDARSH e KENDAA
fLEkhOWI

- Roteds 13-9-g3
fv}ﬁ[ 03 Aﬁp&_’:‘j

A% Wis n“m has been #;opsnred by the
ﬂuungw tor the rost of Technician in
oo Antervlag for the pust will he
\‘dra, PA~Ashok AAXG . Lucknow 0N24«9=83

2.7 should vanort at S-Mira Baj Marg
Loy mncp.

et with bid all. certiticatea ih- proof
1¢ications in original for verification.

n‘«nat no Travelling allowances or Dnily
rney Willha paldihy this office.

A{ a.&.c‘ mmvmv
Adninistrative Of fi€er,
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_—
B . Bheret Sarkar
i~ C : Deerdarshan Kendra
' _ Lucknow
"°-'*vu-mms»/a‘~s/r D tec 3 28-1G-58
4 M&vaNwM

Shri Moti Lal, a Caniidato spon ored by Empleyment

'_ Exchango, Lucknow for the post of Technician at this

Woterie

kenora 1s hereby infermed that hies name is under congie
deration fer appointment as Technician. He is required -

‘e fu Teturn the enclesec attestatiun ferms in tripli .

~ cate imméuiately te this office duly filled in the uetaxxs. e

bhri Meti Lal, o J Sp, N(A}w )
C/o Shri C.L¢Diwakarn, ; K. halilm) ‘
- A=6, G.3, Pant Pelytechnic, . or.Aumini trative Officer !
Aldmnagar. ' ‘ . * for Directer
LUCknow o ——



IN THE CENTRAL APMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH

L) Mcti Lal ‘.' ® ¢ 5 2.0 8 o 8 o * e o o ‘.AppliCant
' Versus |
The Secretary,Ministry of Information

and Broad-casting New Delhi,& othersy

« « o o o oResponmdents

amexure Nolilged

The Director; ) |
Door Darshan Kendrd, ]
Lucknows | | -
. sir; |
Respeetfglly I beg to submitséhed
1%y That on 6~1-86 I ‘appeared an interview for thé i
Post of Techknician.Mereatter on 28-10-86 am Lot
mertiowed was issued to me enclosing some forms
" - o be filled and I submitted the same to your
officeld |
2l Thereafter I came to know that the police verifi-
cation was also conducted and the report by the |
2 District Muthorities were submitted to your office _
- and the same was received on 22-12-198652’vsince _
22-12-1986 no intimation regarding‘my sppointment
for the post of ‘_I.‘echniciéh was réceived by me,

T

3% I have reasongble doubt that your good=sel £

might have issued the sppointment letter ang

o

the same was mis-placed somevhere’;

PERE g b
velse2y




(2.

Under the above c'i;:cumsﬁ‘énees it is requested

¢

that I may kindly be cormunicated that any sppointment

letter was issued by your good-self or noty In casd;it

»

was not issued, thé'séme may kinély be issued as I am
a poor Schedule Caste Candidatel
For this act 6f kindness as shall ever remain

grateful,

Thanking you,

Dated$27~2~1987 |  (Motd Lal y

| ~ cfo Sri ClL.Diwekar,
a-6,CGIB'Pant Polytechnic,
AlamNager; Lucknows



IN THE CENTRA, AIMINISTRATIVE TRIEUNAL b

ALLAHABAD BENCH

MORL Lal i a v e au . o ok . s pplicamt
| , | Versus |
The Secretary,Ministry of Information
and Broad-casting ,New Delhi & others?
4 W« % % Respondents?

'n'xe' Directory
rDarshan Kmdré.
Lucknow

siry

Kindly refer to my representation dt§ 27-2-87,
but ti11 today no sopointment letter had received by
me, I came to know that your good-self has interviewed

some candidates for the same post on 4-3-87“ '

I mppeared the interview on 6-1-86 and thereafter
all the official pro'ceedings were completed and the
ﬁoli_ce verification were also concluded and the local

authorities submitted their r@ért to your office%

I am still waiting my ‘appo_intment letter but nothing

could be heard from your good-selfy

Under the above circumstances it is again reques=
ted that necessary miers be issued immediately g0 as
engble me to join hﬂ.s,servic % |

I an a poor Schedule Caste CandidétegI havé‘ to

support a very big family. I have no other sources of

incomel
Thanking you, " Your 1 thfully;
Dated:120-3-87 (Moti Lal)

.C/o_sri CiLiplwakar
a-6, 4., “B.?olytechnic
Alanmagar,:.ucknow.

M/

/?{’)ﬁ“"“ 4\/ W

MLW




IN THE CEVTRAL AMINISTRATIVE TRIBUNAL
| . ALLAHABAD BENCH

Moti Lal ¥4 W o s ¥4 s o o 4 . 2pplicant

Versus e
The Secretary Ministry of Information .
and Bmad-casting ,New Delhi & others‘”"

LB

- ‘. v e e e .Respondents
 _Annexure Noffs«6

The Director, ,
- Doorlurshan Kendra);
o Luc'!:novi
siry

Kindly refer to rqpresantations dt. 2‘7-2-87,

and 20-3-8‘7 but no a)pointment lettet could be

received by me till -bodays

It is mereﬁére, ﬁespectfully' préyed that an

early act:l.on in the matter may kindly be taken

and intimate me imediatelyt.

Thanking youl,
. o : Yours - faithfullyc
. ooy
Dateds28-4~87 (Moti Lal)

" ofo Srl . LisDiwakar
a-6,8:8Pant Polytechnic
‘Al amnagar, Lucknows'
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.. *  BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, %ﬂé
| #DDITIONAL BENCH
ALLAHABAD.

E N I W I W W ]

REGISTRATION NQ.536 OF 19‘87.
hat MOti Lluweconsorneecsneennnnnens sAPPLICANT.,
VERSUS
1. Union of India,
through the Secretary, .

Ministry of Information and Broad
Casting, New Delhi. |
2. The Director General, Doordarshan

New Delhi,

3. The Chief Engiﬁeer,
North Zone, Ram Nagar House,

All India Radio & Door Darshan ,

New Delhi.
~ 4. The Director Door Barshan Kendra,
Lucknow.
/QQ/J 2 (’/wﬁ’ﬂ -
/\ ' ' /
y Y }\\/\mﬂ’\m’?ﬁ
A ‘7—/‘11‘ . — N
! T ” N . -
Y g/\lv”:ve;:b/‘r;},,"‘/ * ® [ 2 * - L] . . . 0 .RESK}NDENTS.
&I (' Y
W)
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Reply on behald of the Respondents

1,D.N.Goswami, aged about hH A

year,Soh of Late Sri B. L Goswami, Director ,

.DoordarShan , Lucknow. do hereby state as followsz-

1. That ¥k I am- working as‘

the Director, Doordarshan , Luckrow .

and as such is fully,éCquaidted.with'the
facts ofthe case deposed to belows-

2. . ~ That I have read the

contents of thé'above mentioned application
filed by tﬁe applicant pefore this Hon?ble’
Tribunal and has fully undérstbod their .

contents.

3. That the contents of‘paragraphs,l

to 5 of the application are matters of record

po*
ks
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1

of paragraph 6-G of the application it

L3 -L | | A : | %\

is submitted that no appointment letter was

issued to the applicant as it was found B

- that the applicant was not selected in the

interview and the attestation forms
for verification of character and antecedent

‘were issued by mistake of the office.

7. ‘That in reply to the -

contents of paragraph 6-H of the application

it is stated that the question of issuance of any -
appointment letter to the}appli&ant,

does not arise in view of the fact that

the applicant was not selected in the

interview and hiis whele claim is baseless

and false. The allegations that the opposite

parties are going to appoint some influential

" person are baseless, fals@ and have.been

made to give colour to the present application.,

8. That in reply to the contents of paragraph
7of tthe application

it is stated that the representations

——7
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and require no reply by means of this affidavit,

4, That the petitioner had -
appeared for the post of Technician in

Door Darshan Kendra, Lucknow and interview

/\was held but the petitionef was not selected

in the interview and by mistake of the office

—

LS

attestation forms for verification of

e

-

\character and antededents were issued,

The said mistake was detected and
7 '
no appeintment letter was issued to him,

The a£$§323é2§%&25 taking advantage of the
issuance of the attestation form for
verification of the charaéger and antecedents
issued by}mistakékgas moved this application
isxunﬁ before this Honfble Tribunal which is
devoid of any merit, q:»reover it is to submitted

that as per Govt.,instructions, unless and until

- a detailed Verification of character'antecedénts

has been done no candidate will be given/issued

appointment orders.

5. That the contents of |
paragraphs 6-A to F of the application
are accepted,

\

6. That in reply to the contents
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‘ of paragraph 6-G of the application it
is submitted that no appointment letter was
issued to the applicant as it was found

., that the abplicant was not selected in the
interview and the attestation forms
for verification of character and antecedent
were issued by mistake of the office.

L/.

'\. |

7. ~ That in ;eply to the

contents of paragraph 6-H of the applicationv

it is stated that thé question of issuance of any -
appointment letter to theapplicéntﬂ

does not arise in view of the fact that

the applicant was not selected in the

interview and hiis whele claim ié_baseless,,

and false. The allegations that the opposite
parties are going to appoint some influential
-\ person are baseless, fals€ axd have been

made to give coiour to the present application.

§
" 8. That in reply to the contents of paragraph
7of tthe application

it is stated that the representations

——7



annexed as Annexures 4 to 6 to this -
application have never been received in the
office of Door Darshan Kendra, deknow and

~the allegations mede.in this regard are false,

9. = That in reply to the
; contents of paragraph 9 of the appllCatlon
it is stated that under the headlng 'Rellef'
the applicant is not entitled to any relief
in view of the fact that the appllcant was |

never selected for the post of. Techn1c1an.

10, That in wkewxa reply to the contents
of paragraph 10 of the application it is
submitted that no cause for issuance of any

interim order has been made out,

\
h)

L. = That in view of the facts stated

‘in the presentaffi‘avit"tbe present
applicationiis whelly misconceived and has

- been moved with malafide intention. and it is

prayed That the same be dismissed.

-7

. Respondents
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the contents of paragraphs 1 to 2

of this reply are based on perusal of the records
that the contenis of paragraphs nos, 3

to 11 of this reply ‘

are basedon legal advice, which all I believe
to be true: that nothing material has been

concealed and no part of if is false..

% belp me God.

w1

Respondents

Through

(Ashok Mohiley) |
- Advpegate,
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BEFORE THE CETRAL AMINIERITIVE 'j:pIBUN AL /3 }/ -
ALLAHABAD s BEICH .. ,:,,,..4

~ s
ALLAHABAD AT

REGLSTRATIQN NO, 536 OF 1987

T o

g |
o
\

e Applicant
Union of India through the ¢ecretary,

Miniatry of Informétion and Broadedgting

New Delhi and others, vovesss ODD, Parties

RRJOIN DER - AFFLDAVIT

I, Motl Lal, agf:d about 27 yedre, smn of
ri Devi &ﬁyal resldent of ¢/o shri ¢ E.niwdkar
A6, G,Bs Pont Polytachnic, Alamnagdr, Lucknow

do hareby solemnly affimm and gtdte @g under =

1, That the deponent 1g the applicant in the
. above noted cdse and as such he 1s flly conversant

with the facts of the case,

5, . That the deponent have read the contents

of the affidav’it filed by S}ri D.Ne Gogwami, Director
poordarshan Kendrd, Lucknow and have fully undera
" stood its contents,

3, That the contentgs of par@ 1 to 3 of the
affigavit need no rebly,

¢

4, That the contents of pam@ 4 of the affidavit. |
are denied, The deponent w3g gelected in the interview

and hig nama wag placed at sl,No, 4 @ﬁ\j:he selacted

-

-3
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the correct eonclueion,

. . 0}@
- Y%
list, It le further submitted that issuance of

- attestation forme for verification of character and

antecedents ariges only vhen the name found place in
the selected 1igt, It va ¢ not a migtake, The deponent
further sumit g that there mre a number. of candidates
appearad in th@\lntervigw but no attegstation foma
were 1ssugd tn 2ll tﬁgs% appeared in the interview,

but the attestatlion forms were issued only those

candldatag whogs nahe found place in the selected ligk,

It ig further submitted that the opposite
mrties never said in thelr csunt_: er Affldavit that
when and at what elrcumgtanceg the attestation forms
are 1gsued, It ig further submittggﬂ that gn@ gri

Amar gingh, son of #ri Ram chanker ss!.ngh, G-Abbas
B/Bag, Unnao, who 1g alge & vietim of guch acts of
the oppodite parties, A true copy of the notice
igsued by One Ved Prakash Arya, Advocate, ls at_tached
herewith &8s Annexure R.1 to thig Affidavit for kingd
b&msal’, Thus it 1a Very clear that the nppogite
partles are in habitual in doing such things, which

cannot be trﬁxated ag migtake,

It 1s alego further submit ted ﬁhat_; the
opposite party No, 4 admitted that no appointment ean
be Fiven unless and until a detailed verification of
tharactar antecedent ¢ hag been done, Thug it ig clear
that they have iagued the attegtation fomg rightly
and not by migtake, | |

g.‘he daponent alel submits that to fingd out

the correct pesgition, the fila containad the intervieyw

proceedings aleongwith the selaected 1list may kindly be

sammoned, g0 that thig Hontble Tribun2i esan reach into

Y
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5.  That the contents of para 5 of the affidavit

need no reply,

6o That the contente of mra 6 & 7 of the
affidavit are denled and in reply the content e of
mra 6(gy & 6(hy of the application are reiterated

- ag correct, It i1s further submitted that the deponent
wa e gglecﬁed and hie name found Place at Ql.Nva. 4 of

4 the selected ligt, thus the averment that it yag a

o 3 mi ctake, hag ria value in the eye of lawy, In fact

| the opnosite partiss wants to appoint some other

influméial person, therefore they manipulated

everything and now come with a new storey of migtake,

7. That the eontents of 1@ 8 of the affidavit
are denied and in reply the contents of pard.7 of

the application are reiterated as correct,

8’,' 'That“ tha content g of mra 9 of the affidavit
A _ are‘degied and in reply the content e of pard 9 of
| the application are relterated, The application of

- the applicant _has got meritg and ig 1iable to be

allowed,

Oe That the content s of @ 1o of the affidavit
are denlied and in reply the cgntgnts. of paré 10 of

the application are relterated ae corroct,

10, That the econtents of pare 11 are denled,
The application of the applicant hae got merita and

e 1iablg £0 be allowed,

DBteds Lucknow Daponant
[ S
7. /> 1987
IERIFLCO I
I, the

ab@ve nanead dep@ngm do hﬂr@by



g

verify that the contents of pardg 1 to 10 of thisg
' affigavit are true to my knowledge, No mrt of

9. | 1t 1e falsge and nothing material has been concadled,

an help me GoOd,

~\7\-—' :
: ‘ : )/ﬁ (‘77&‘/7“

patedsLucknow Deponent .
7. /> 1987
N A
e I identify the deponent who

‘hag mt hig elmeture befors me,

D?M/

Adgv ocate

gnlembly affi rmﬂd before ne ///Q’g/ 7 (

/f“& mr?pm by thv dapc}ns&ni’ /VL(
who ie 1dant1fied by shri Wd/\@v\ R

Advocate, Hign fCourt, Luoknow

"I have gatigfigd by examining the
deponent who mmk@xé&@gmtxm undergtandg
its contents vhich have been readout and

explained by me,

B G chilAT . dvgee
S ( Wom. 1. 2 A b ®

OATH COMMISSIQNEP
High Court Atlahabed
Luckasw Bench,

| Ie @0 0//?Q
A
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BEFORE THE MENT RAL AmM NI & RATIVE T RIBUNAL J

ALLAH ABAD BEWHs ALLAH ABAD
FE(H PRATION NO, g OF 1987

Moti L8l  , o o 6 o o s o o o ADplicant
Versus

Unien nf India and :ﬁ:he:sr@ o ¢ o0PD, Parisg
mwmrg ENO, Bel

To

The Lﬁrgcter
Durdardéhan Kaadra
5% Meerabail Marg,
‘Luenou,
Dear @r,
My clim* sri Amapr @.‘mgh s/n g¢hrl Ram shanker
§ingh, 6 Abbag Bagh, Unnao hag instructed me to write
to you ag under s.
1, That my client wasvspmsomd by Employment
Exchan ge of Urmao for the pogt of technielan in the
Televielon Relay Centre, Akrampr, Unnao under the
gtatiga Inchurge of the said Relay fentre in the month
of Augugt, 1985,
R That my client wés intervi@wgd in ﬁhe-Teie;
\iigion Relay fentre, Akrampar, Unnad on 6th of August
1985, | _
;.3.; -~ That ggnior Adm, Officer of Durdarghan Kendra,
Lueknow addreseed & memarandum No, TV-(LKO}I(S}}SS;Q/P}
dated 20-12-1985 on behalf-of dirgetor to my client
in whigh it vag Ainfarme;é that my eclienttg name wag
under conglderation for appointment ag tech niciaﬁ, My
client wag r@qﬁired to fumiech hig complete detailg
iri the attached attggtatimﬁ formg ip triplicate, My
cllent submitted required infomation immediately,
Threafter police a%zduiry wag done ag an egsential

formalit y" for appointment,
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4, That my ellent wag expecting appointment letter
from you but he hag not received the appointment

letter g0 far,

5 That my client hag come to know from reliable
emirces tBt you have ingtead of issuiné appointment
letter to my cllent agdin made demand of techniciap
from Employment Exchenge Umnao ag per your letter
No., TV(LKOYL(5)/84.85 dated 1a. 111986,

6. That my cilent hag become overage in the

menth of July, 1986,

-7 That ny client did not se8k employment anyvhere
~else ag he hag of the fiwm belief that he hag been

appolnted ag technician in view of the above referred
memorandum dated 10.19%.1985,

Se That there igs no reagon for not lgsuing
appointment letter to my eclient when he is found
suitable anad waa congidered for appaintfégnt ag
technician, My client apprehends tha!at you are
deliberately denyin g»tha appointment g0 that perigg

of 18 menths for keeping the vwaiting 1iet from the
date of intserview vide O.M'.N@, 2201V2/79-E§B*I (I} datad
8621985 mdy expire thus finiehing the @pportunity of

employment to my eclient foraver,

i _ 9, - That the action on yeur part is not i{gguing |

the appointument letter to my cliemt ang méking fregh
deiiand of technlcian frem Employment EXehan e Unnao

e 1llegal and 1iable tn be challenged in the fourte
of Law,

ps

Y That my client herewith requeste you to 1esue

apoointment lebtter to him 2g technieian at Telavi gion

fentre, Akraupr Unnao witbin 15 days from the date of

receipt of thig notlece failing whien my eiient shall
take gultable action in the fourt for whici you grall
be golely liable, P
Plra ea take nntiece and dn tha nﬁﬁdfﬂl.

€d/- Advocate Ved Prakagh

Arv.. .






